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That at page 1, line 16, for the
figure “1990” the figure “1991” be
substituted.

The question was put and the
tion was adopted.

mo-

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, I put the amended clause 2 to
vote. The question is: ’

That clause 2, as amended, stand
part of the Bill.

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 1

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, I move:

-- Short title.

That at page 1, line 4, for the figure
“1990” the figure “1991” be substitu-
ted.

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, I put clause 1, as amended, to
vote. The question is:

That Clause 1, as amended, stand
part of the Bill.

The motion wus adopted.
Clause 1, as amended, was added to
the Bill.

- Enacting Formula

SHRI RANGARAJAN KUMARA-
MANG_ALAM: Sir, I move;

That at page'1, line 1, for the word
“Forty-first” the word “Forty-second”
be “substituted. '

Tﬁe question was put and the motion
was adopted.

THE VICE-CHATRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, I put the Enacting Formula, as
amended, to vote. The question is:
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That the Enacting Formula, as
amended, stand par{ of the Bill

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill,

The Title was added to the Bill.
SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, I move:
That the Bill
passed.

The question was put and the motion
was adopted.

as amended, be

STATUTORY RESOLUTION AP.
PROVING PRESIDENT'S PROCLA.
MATION UNDER ARTICLE 356 OF
THE CONSTITUTION IN RELATION
TO MEGHALAYA
AND
MOTION FOR REVOCATION OF
THE PROCLAMATION

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): Sir I rise to move:

“That this House approves thr
Proclamation issued by ‘the
President bn the 11th October,
1991, under Article 356 of the
Constitution in relation to the
State of Meghalaya.”

Copies of the Proclamation and re-
ports of the Governor of Meghalaya
have been laid on the Table of the
House. The Governor of Meghalaya,
in his report dated 8th October 1991,
addressed to the President of TIndia,
had reported that as there were re-
ports that some members of the rul-
ing Meghalaya United Parliamentary
Party had switched their support t-
the Ovbposition-led United Meghalaya
Parliamentarv Forum. a special Ses-
sion of the State Legislative Assem-
blv was convened on 7th August
1991, on the advice of the Chief Mini-
ster, so that Shri B. B. Lyngdoh, the
Chief Minister. could prove his majo-
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rity in the House. On 7th August
1991, when the ‘confidence motion’
was moved in the House, it was

found pnat the ruling side had thirty
members against 27 of the Opposi-
tion in a House of fifty-eight. But
before the motion was formally dis-
posed of, the Speaker, on a complaint
from a Congress-1 member, suspen-
ded the voting rights of five inde-
pendent MLAs and adjourned the
House sine die. The Governor further
reported that on 17th August 1991,
the Speaker passed a final order o
the complaint of the Congress-I MLA
and disqualified five independent
MLAs belonging to the then ruling
group. The Governor further men-
tioned that on 27th August 1991,
Shri J. D. Pohrmen, the leader of the
Congress Legislature Party and its
allies, staked his claim to form the
Ministry. In the meantime, the Sup-
reme Court of India, an a Special
Leave Petition filed by the disquali-
fied MLAs, passed an order on 23rd
August, 1991 &g maintain the status
gquo. On 6th September 1991, the
Supreme Court issued an interm
order staying the operation of the
Speaker's ruling in respect of the
five independent MLAs. The Gover-
nor mentioned that as per the news-
paper reports, the Speaker announ-
ced that he would reluctantly ignore
the Supreme Court ruling as, in his
veiw, the Supreme Court had no
Jurisdiction in the matter. The Gov-
ernor further mentioned : that the
Session of the Assembly convened
on 9th September 1991 was cancelled
In view of the prevailing tension
arising from the Supreme Court
ruling and the decision of the Spea-
ker nét to to allow the disqualified
independent MILAs to enter the As-
sembly. There was the likelihood of
a large-scale disturbance leading to
seriocus law and order problems. The
Governor further mentioned that on
the advice of the Chief Minister, the
Assemhly was summoned on 8th
October 1991, The Governor further
stated that on 7th October iIn the
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evening, he received a letter from
the Deputy Registrar of the Supreme
Court, enclosing a copy of the Sup-
reme Court's order to the effect that
the rulings of the Speaker dated 7th
and 17th August 1991 had been styled.
The letter further stated that the
court expects the Governor of Me-~
ghalaya to fake necessary stpes to
ensure strie; compliance and preven-
tion of its violation by any person as
provided under article 144 of the
Constitution. The Governor sent a
copy of this letter to the Speaker for
his information as he wanted the
Speaker to take note of the same.
The Governor further mentioned that
on 8-10-1991, the Legislative Assem=-
bly met and the motion of confidence
in the Ministry headed by Shri B. B.
Lyngdoh was moved. The Governor
stated that according to the informa-
tion received by him there were 28
Member of the Opposition UMPF and
30 Members of the ruling MUPP
group in the House including four
disqualified Members in respect of
whom the Supreme Court had stayed
the ruling of the Speaker. After divi-
sion, 30 Members had affixed their
signatures for the motion and 28
against. But the Speaker announced
the result saying that 26 Members
had voted for the motion and 26 had
voted against the motion and there-
fore, there was a tie. The Speaker,
therefore, used his prerogative of
casting vote in favour of Ooposition
UMPF group. Thereatter, he adjour-
ned the House sine die. The Gover-
nov sent 5 further message on
9-10-1991  mentioning that he had
advised the Chiet Minister to tender
his resignation in view of the ruling
given by the Speaker on the confl-
dence motion of 8th October 1991
However, the Chief Minister refused
to resign. The Governor further re-
ported that the possibility of dismis-
sing the present Ministrv and instal-
ling another Ministry did not appear
to be feasible and he was of the
opinion  that neither the present
Ministry can function in the ¥ouse
without the Opposition cooperation
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uer ol Mempers, L given g coance W
10040 e Mulisily, would nave peen
awie to 1unction m tne present sitka-
tion because tms group also Cunsisieu
Gl five loQependent Jiempers whose
loyaily could not be prequcied. »ur-
ither wae uvpposiuon group, M it were
allowed to Ierm a Mimswy, would
have w depend on tne Speaker’s
casting vote to transancy any busi-
ness. ‘'ne Governor, therefore, recom-
mended tnat action may be taken to
impose President's rule under article
356 of the Constitutien of Inaia keep-
g the Assembly under suspended
animation. The Governor further sug:
gested that if this was not considered
aggleawie, ne wouwld mvite we
Leaaer of the Opposition to iorm a
Mmistry and ask him to prove its
majority on the floor of the House
within a period of three weeks. The
Union Governmeunt considered the
repori of the Governor and the situa-
tion in Meghalaya and decided to
recommend to the President of India
1o issue a proclamation under articie
356 of the Constitution and keep the
Legislative Assembly under suspen-
ded animation. The proclamation
under article 356 of the Constitution
was issued by the President on 11ih
October 1991. 1 may mention that the
Supreme Court on 12-11-1991 has
given judgment on the constitutional
validity of the Constitution 56th
Amendraent Act 1985. However, the
detailed judgment is yet te be re-
ceived.

In view of the circumstances which
I have just explained, I commend,
Sir, that the proclamation issued un
11-10-1991 under article 356 of the
Constiution in relation to the State
of Meghalaya, may kindly be appro-
ved by thus House.

SHRI G. G. SWELL (Meghalaya):
Sir, before we proceed, T would like
to say one thing. He has not read
out one very important sentence.

THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR) :
1 having called you. (Interruptiors).

!
i
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SHRI G. G. SWELL: He has read
oui quite faithiully. It is thus clear
that the Speaker has not taken into
cognisance ...(Interruptions) . .

1991;

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
What you are reading?

SHRI G. G. SWELL: From the
Gouvernor’s report.

'HE VICE-CHAIRMAN (SHRI1
DHASKAR ANNAJI MASODKAR):
No, no. He has not tabled the Gov-
ernor’s report, (Interruptions)

SHRI G. G. SWELL: He was read-
ing the Governor's report.

SHRI M. M. JACOB: The ‘Gover-
nor’s report is on the Table of the
House.

THE  VICE-CHATRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
But he did not read everything. (In-
terruptions) ...

SHRI G. G. SWELL: No; the Gov-
ernor had said that the Speaker did
not take... (Interruptions) . ..

THE VICE-CHAIRMAN (SHRI
BIIASKAR ANNAJI MASODKAR):
Mr. Swell, this is not the way...
(interruptions) ...

SHRI G. G. SWELL: Sir, he did

not read out a sentence...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Please resume your seat. ...(inter-
ruptions) ... Mr. Mathur ...(Inter-
ruptions) ... Please resume your seats
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& #ElA WAF grU 11 HEGAY,
1991 FT S A 7§ STAU FT
afgager fHar wid”

stga, ¥ {AATAT F adg W
regafa grar S SgEmenr ¥ oud-
Figa T fqe F3a7 §, | aFq@ W
giig € ¥ f4ug 3 I ST
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1T FT THFTC FLET AT T8 qEHT
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HXAT | T T qAd W gA § A8
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gsal g T9asl ga wiwe a0 agr |
fazr o \ 39% faC § Fs@wnT l
HT I9F Far W FAG Tq Kl
faedaIT gaaar g

HZIZT, @Al GIFIT F g F
T TF AGI GCH(T A7 FF 10 TAT
T JqF gafaq Fq HUAT qgHd
AT AF 9 | AT 99F fqq fas gaar
ag Tgaar o1 f& fsar 96T &, A4-
FA-THI FLFIC FT EEFT  HWT
7Ty T BT GIEIY U | Tg @
HqEWT Faqr @r | A7 F@ AT
T waqr FE & =gt & 0§ 9wl
TETAT AdF Tgar, @fFA F  ug
geAl T@gar § 5 #ifeT ag adE-
el §1 @d THG T ¥ G
7T fFaq ag @7 @E fvar ?

qF AIANE a3

; ARG T Al
ug @q a fwar

.

=t AW SAE AL Fig A }
g ug @ g% fFar #iT Figg 7
&r 9g @ ag fFar | q® zafag 4
foar f& Sgat T 480 o WL,
i zafag frar f& 9g qm f&
qq FE Seer A 9T ST | FAT
¥ S Q% & @ @ | qar wgl-
ggx fweE § 39 o7 98 g #f%A
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g o fHa 91T 981 & TWIHLAERYT
F & ar gia w1 ¥ fog w2
AFZAAT FT | T SegiA T AT FT
Tewg fwar & waadT 7 W [gdl
foid § faar g f5 &fisT & gitw
FIE & ATHE FT THAIHIT AG (747 1
Jegl AT W . Seqg agl fear fF
fre  SHIX TIHT  HERY T FHUA
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F @ ¥ fqqn? &g &7 ALt

w7 qqr a4t fowr | F@r "4y FE
gar g f& s ff gar ®W A
agl fadr @@ &1 491 W FAT @ 7

ag ur fafsa qear | %se1 A 98

grar 5 s & faQet @w & qar
g9 AC. G a7 STR] TR HT TF
e ar =rfew ar  &fFET AT F
TFT FT 95 TIT A A1 IAFT AU
qr fF fads sad faars sr asar
g7 | wqgey, 4z fasgar & f5
wWiHT |qT @ AT 53¢ @ &F Fqar
dr @

HgreT, ¥ faQefT e & Aqr &r AT
5T Fiwa T sww s g %
I g3FIT JATE T | g« T
Fgd § 5 Far #17 § ? @@ SN
FAU AJC AR AT F1 Ave Tzar
% gear JEar g 5 A soiE 3
Faral § fwar g@r A@g wwHifaE
MR § |y ouwg Sfaa & P oa
g drRda & gaEs g fF @
fa<iet @ &1 JqT A FAT W AW
TIHT «T FAT | AT IqF qQ 9
AT T F1 g@T & a7 9991
% gers gak F1 AWM &< f&@r
siTe ?

< Agr, star &% fagew fran, §
34 T # AT g orgar
& IR EF FE ¥ AT fagr =%
I AIEAT FT | YR FIE wEAT
g f5 4 wA.ua.aw F HEAT ST,
TWFT 72T & 5 78 a1 "
gNq FE Fgar §  Twa § q@ W@
T WA | TEET § osar R #
7g AEA § 9gr fF efHT wgky
A gaTg, A g ww |
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# g5 ar wga 5 g9 ma #gw
31 Far 37 faai AN FAr FT
i 7 gay q3dT § oA fWE ¥
Fg Wl %gr g 5 393 9% F<T W0
g & 97 $gr af ITT FIT TEI
fF &1 qgiqs & 47(g %06 Fqre
BRI (COE B ETRNR VO E (R
qgIEd WATAd W g T Mg | mEA
=nEcT g % Hv e @ Qv 9qr &7 4
SR 4ETET FAE WA ¥ Ay 39
qeg AT & | wEr g ! feeAr @
g\ feear AT Ay ¢ igedr WY QI
T F T q (... . (mmem) #H
qrT @ wAT ;A R Afgdr
EEIR R R TE Ol |

I TF AT 37317 foarg | W
gfaq 2 Aagr § 91 799 g7 £

“Thirty Members have affixed
their signatures for the motion
and twenty-six against. But the
speaker and now the result
say that twenty-six Members
had voted for the motion.”

wfrwT wgrer =t gte foern fzur,
faagT g @c 1 Ffew f&T &g
wt fF 4 &1 At f3T 1 9T A
TdT q1T 9T AT g0 4 5 ghiw e
w1 AR T30 ma;rr & &y AT ST
e FF W fenr 7 AT 9ARr W
FT 3 | Far qg fwrAardr § 7 f
ar wgar f @y dfa w1 T
S WIW TeRrT AT REA F Jar
§ @qr g, ... (aau)

st JAtF AW (FEA HI)
warew, fwey o frarw owwTo®
wFHT ¥ Fewe v g7 § g9i )
ST owHRST Z. .. (STEEnw)
SHR] JAGDISH PRASAD MA-

HUR: No, he cannof be Speaker now.

st St S (Wew uew)
geEly efvRT #1 gfawa T S hHe
frar w7 9T mafg Ag F AT
G ET AN
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g9 auEd, SfEa FeErag & oqE T
Tgd & 7 UYL ggEnm ¥ o@Er ww
O30 W F WM qmw "l
Y HIT T AGT FT 99 fA@r, 30
qrTl & FEq@T FIH T WAl B
qarisd fgar fF ag g @ @l
g ew?ﬁ 30 9T fgeet ¥ I9-
feaq & 1 #mr 3@ QT A R
ATHTT T A7 HFT F (9779 T8
gl | 37 A% ¥ gaEiy qt HE 18
®E0 ¥ WE T RAIGY FT | AN
afag gar & 5 @g Fr Aresr
TIRTEF 953917 FAE AT, 07
geragear arfaw o awar dara-
ZIG g A1 5 gg /e a9F agemi
FToHIT g T Y gy §or g
ft 377 g7 ¥ FL 99 30 qE
¥ IEAET F, AR gET AFIC
g orar wifgw 1 Stwa o@E g
w2 foar 1 S wg o Ad fea,
TE wAT A ¥ Agr fewe ? € TEer
T wgar g 7 owigd F aqml
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B
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#a arfat ¥ Fgr glar § a7
dfag | gt F1E figee w7 2ar
§ | S A won e § f g
FIZ FT BAAT AL gar | T8 G
7L grg § o € I9% g 7 gRIT L
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gqr | FgF 97 4T HGT g T
g1 391 =rfen 4t | Fi7 are Hife-
=9 % Gar gy w0 Efew o
TR & a8 Agt f=ar 0 mrw o
ug FEAT TAT9T 5 @r g fvogdm
F FT ARY T4 AMT § | WRW
faat &, AT T%, ITT I wF 7@
qgat | WfET s-10 fax ¥ I A
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AT W G § AGHIT FT A& T §,
T A gEa@ FT AdT FE A
TEF @R FC | e AT U
fgegeqta & sfigrd &, gATL @19Ad
& zfagre ¥ on wifae a7 TE F
FAE 3 faal A0 g 43§ W
T¥ Fria@ Fr AT AT T FAFT
|AAT I & FT P I HE ATRA
g fF oavaw ¥ aq & qﬁ ag
¥ T& Q@ s+ Far I, Q& W
HTETC 1 o W1 §rag ¢ faeEe
geaTERAl g FE AT ARSI
FY, Geaq@eAr qEAMN F AL AT
arfaT aF ATAT TE FAT WA &
fau @a g7 W | ¥ Fifqg  FY
et gr A W@ agT ar
gasr feomg ghit | ArEr TN
Fg M WF AT HEr wged F
Y@ &7 FAGT FIT 1 WG AT
QT wgy & d oArEr wd{t )
RFaR FY fFET wWEy & ar I
qeqrq &1 FAYA FECX | gaAr @
g FX § [TAT AT TATH F@T § |
The questions were proposed.

THE VICE-CHAIRMAN = (SHRI
BHASKAR ANNAJI MASODKAR):
Now Prof. Swell. Prof. Swell, as far
as you are concerned, you have a
motion and also your name has been
given to rtepresent UPG. But you
will have only one chance. So Yyou
can choose to speak either now or
afterwards.

SHR] G. G. SWELL; I will speak
now.

Mr. Vice-Chairman, I speak on
this motion with a feeling of pain
rather than anger. 1 do not want
to pick any bones in my friend, Mr.
Jacob. But I like him to consider
this question deeply and seriously
because what has happened is a
danger to the entire parliamentary
democracy that obtains in this coun-
try. I had sought to intervene a
little while ago because I understood
that Mr. Jacob was making a state-
ment basing himself on the report

[RAJYA SABHA]
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of the Governor. He has made quite
an honest statement except that he
has forgotten fo meantion that on the
8th of October when voting took
piace by signing in the register, cers
tainly the Speaker had signed in
support of ine motion of contidence
and 46 were agamst. And the Gov-
ernor had stated that the Speaker
had ‘disregarded the Supreme Courts
direction. That is why he said 26-.
26 and his casting vote. Now, I am
not blaming the Congress as such.
Here I would respectfully differ
from Mr. Mathur. I am not blam-
ing the Congress Party as such. I
am net blaming the Prime Minister,
I am not blaming the Home Minister
I am not blaming you. But certain-
things have been done in the State
of Meghalaya in the Assembly by
the Speaker and  unfortunately by
the Congress members of the Megha-
laya State Legislative Assembly. Now
I would like to refer Mr. Jacob to
what the Governor had stated: “It
was also reporteq that the Speaker
Mr. P.R. Kyndiah, was an elected
member of the Opposition. This
happened in July. It is a highly
anomalous, unprecedented, unthin-
kable, situation where the Speaker is
also the Leader of the Opposition
and as a Leader of the Opposition he
was irying to  manoeuvring defec-
tions frem the MUP.

On the advice of the Chief Minis-
ter a special session of the Assembly
was calleq on the 9th. There was
voting.  Thirty Members voted for
the Government and 27 were against.
Mr. Jacob, himself has mentioned
that on the floor of the House on
a flimsy report by a Congress MLA,
without any verification, the Spesker
immediately deprived the five Mem-
bers of the tuling party of their
right to vote. You cannot even
think of doing such a thing but it
was done and the Speaker then ad-
journed the House sine die. From
there he proceeded to disquality
these 5 Members without evena shred
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of evidence. i'he Members came
before the Supreme Court. The Sup-
reme Court gave a decision on the
6th. After that another special
session of the Assembly wag called
on the 9th of September. The Spea-
ker announced his defiance of the
Supreme Court decision. He an-
nounced that he was not taking cong-
nisance of the Supreme Court direc-
tive and that he was going to pre-
vent the four Members whose dis-
qualification has been stayed by the
Supreme Court from entering the
House. Then there was the ques-
tion of law and order and the ses-
sion had to be cancelled because of
the fear of break-down of law and
order. The Supreme Court insisted
on the right of these Members to be
in the House and on casting their
vote. On the 8th of October,
on the advice of the Chief Minister
another special session was called.
The Supreme Court had sent a direc-
tive to the Governor that their deci-
sion should be complieg with. Under
Article 144 of the Constitution the
Governor had tg allow the Members
to enter the House. He had to
allow them because they had to vote
and the voting was by division.
Thirty Members voted for the Gov-
ernment and 26 against it. The
Speaker disregardeq the votes of
the four Members in utter defiance
of the Supreme Court. Incidentally,
I would like to say because of all
these actions, the Speaker today is
facing contempt of court. I am not
blaming the Governor. The Gov-
ernor had sent a report on 8th Octo-
ber and on the 9th of October. I
would like to mention here that in
the evening of October 9th, when
the Supreme Court was contacted in
regard to the defiance of the Speaker
against  their injunction that votes
of the 4 MLAs haq been disregarded,
1t sent an infunction t, the Governor
and to the Speaker that the votes of
these 4 MLAs should be taken note
of and that they should be ecounted.
That 1s what the Supreme Court

{26 NOV.
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said. Mr. Jacob did not mention
that. I think you know very well

that the Supreme Court had insisted
that the votes of these 4 ML As should
be taken into account. When that
was still  pending, you went ahead
and declared President’s Rule. I
am sorry tp say that this action s
unjust and that the President has
been misguided.

This is what has happened and this
constitutes a defiance of the injune-
tion of the Supreme Court. You
did not take note of the injunction
of the Supremec Court that the votes
of the four MLAs should be coun-
ted. While suspending it, you took
the decision to impose the President’s
Rule. That is what I say and 1 say
iti n pain and I say that it was ille-
gal. it was unjust. and it was a de-
flance of the Supreme Court's order.

Incidentaily, I would also like to
mention that there is a petition be-
fore the Supreme Court against the
imposition of the President’s Rule.
Petitions have been fileq in the Gu-
weahati High Court, petitions have
been filed in the Delhi High Court
and petitions have been filed in the
Supreme Court. The Guwahati
High Court isued notices to you, to
the Governor and to the Speaker.
The Delhi High Court had issued
notices to you, to the Governor and
to the Speaker. The Supreme court
also has issued notices to draw  it-
self all these cases indicating that the
Supreme Court had given enough
hint that within a couple of weeks
they were going intp this question.
It would be a sad day if the Supreme
Court strikes down the President's
Notification and the imposition of
the President’s Rule. With what
face are you going to face this
country and face the Supreme Court?
I would like you to consider this
very deeply. Tt is not at all a
party questien. Will you alllow a
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person, who happened to be the Spea-
ker, to do all these kinds of things,
all illegal things, just to promoie his
own personal interests? I would like
you to look into. what the Governor
hifself had said when he recommen-
ded impgsition of President’s Rule.

Mr. Vice-Chairman, with your per-
mission, I would like to read out
tfrom page 2 of the second Report of
the Governor agn the 9th October 1
am quotmg from para 3.

“it is my considered Opini'on
that neither the present _Vinis-
try can function, as it vas
not _.able to . transacy the
business  of the House
. with the Opposition not co-
gperating—with _the Speaker

behaving as hc is doing now,
they are not cooperating—nor
_the Opposition with an equal
number of members, if given a
chance to form the Governh-
ment, will be able ¢o function
in the present circumstances
because even if you take into
account the five Independents,
their loyalty cannot be predic-

ted.”
He further says:
“Moreover,. . . . “—thig is impor-

tant and this is a warning to
. you-——"my information, which I
,hag already reported in my
_earlier  Report, is that  the
Speaker has in hig mind the
aspiration tg become the Chief
Minister, He did all this be-
cause of this. Therefore, even
it the Opposition”— that is,
you, the Congress(I) in Megha-

"~ laya—"is given a chance to
..form the Government, the
Speaker is likely ta create

problems for them as well.”—
that is, for you also!
‘io, Sir, this is something. which cuts
across party lines and this is some-
thing. which is a threat to the very
functioning of . parliamentary democ-
racy and I say this in pain.

[RAJYA SABHA]

,day you
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He says further:

“Today, two Congress(I) leaders,
.who. are Union Ministers, met
me and staked their claim.”

From here they went thére to
stake their cla.lms to form the Gov-
ernment'

I do not- k.now Wheth(_t' Mrs Mar-
garet Alva wanted to become the
Chicf. Minister of Meghalaya. She
went there. to stake her claim! This
is what the Governor says. He says:

“Today, two Congress(I) leaders
who are Union Ministers, met
mie and staked their claim to
form. the Government and
were also agreeable to convene
a special .session tg provee
their majority.”

So, the collusion is there. This' is
what the Governor is saying. The
collusion i so open. 1 am sure
again that this was not done hy you,
Mr. Jacob. I know you are a de-
cent man. I know that this has
not been done by the Home Minister
also because he is too busy with many
other things. I know also that it
was not done by the Prime Minister.

T met him and he himself was very

unhappy over the whole ‘thing.

SHRI AJIT P. K. JOGI: Then
who i3 indecent? -

' SHRI G. G. SWELL: Wait a min-
ute. ~ Therefore, certain people who
think" of their ¢wn personal mterests
and ‘not’ the interésts of the State,
not the interests of the North East or
the country, not the lnterest of par-
Tiamentary democracy, it is _these
people Wwho went out from hefre and
colluded with the people’ there with
thig sort of a thlng It is a sad thmg
1o say.

Therefore, I would Like to appeal
to you to think. about this-matter. To-
.have . mentioned -that “the
Supreme Court. has -passed -an order.
It has set aside the dlsquahﬁcat1on of
5 Members So, the - position. - today
is that the 'MUPP which has already
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had a majority again and again—two
times it was proved on the floor of
the House, and the Governor him-
self never said that they have lost the
majority—today has 31 Members in
a House of 59, including the Speaker.
It is very, very clear, And I must
say to the credit of Meghalaya, whe-
ther you want to compliment me or
not, that this matter has assumed such
proportions that it was because of
Meghalaya that the Supreme . Court
decided to strike down Paragraph 7
of the Tenth Schedule. And they
were about to strike down the whole
of the Tenth Schedule. There is a
division—the majority is not for strik-
ing down the whole of the Tenth
Schedule, and the minority is. It has
come to that stage because of this.
And I would like to draw your atten-
tion again, Mr. Jacob, to disaffection
in the North-East And the North-
East is in trouble today. We do not
want to talk abouj ULFA or NSC
and all that sort of thing.

I was there at the time when Megh-
laya was formed. I know it was good-
will. And I had gone up and said at
that time that ‘we shall repay this
understanding of the Government of
India, of the Parliament, by making
Meghalaya a patch of beauty and
grace and a shining outpost.’ We
have not been able to lift our econo-
my, but till today, Meghalaya, in
spite of all the troubles in the North-
East, remains an island of peace. We
still have faith in you. We have faith
in this Parliament. We have faith in
the national leadership. We have not
gone the ULFA way. We have not
gone the Naga way. We have not
done anything like that. And as far
as I am concerned, this is my.. fifth
term in the Parliament..

senior to you, Mr,‘.]'acob in . the
Parliament. T have seen something.
I'am committed to this. T know what
India is. I know what India should
be. I am pained at the manner in
which” our stock has fallen Jn the

v\forld inthe ex‘bemal .'relaﬁqns Jlem

[26 NOV.

I had gone.
through various things. May be I am.

1991] And Motion for 342
revolution of the
proclamation

piuned to see the way In ~ which
wings are moving in this country.
i do not want trouble in Meghalaya.
. not want iroubla in the Nort

last. DBlt think about it. By this
kind of illégality, by this kind = of
injustice that you are imposing.  on
the people of Meghalaya, do  you
think you will be able to retain their
confidence in you? For your Spea-
ker, who is goaded by personal ambi-
tion, for -a few people who belong to
your Party, who are goaded by the
desire of the loaves and fishes of
office, for the sake of two individuals,
through your Ministry who colluded
with the people there, are you going
to deprive the people of Meghalaya
their faith in you, deprive them rule
of law, deprive thern justice in this
Parliament?  The Supreme Couri
has given us justice. Will this Parlia-
ment deny us justice? The Supreme
Court has given us justice. The
Supreme Court had gone into - ' this
Question very thoréughly. ~ Will you
deny us justice? Now, I can under-
stand your problem. You are say-
ing a little while ago that you have
not got the detailed judgment of the
Supreme Court. I agree. May be
you have mot’ But, I think, that
1s only a technical question. The
operational part is there. Therefore,
do not take any hurried decision. I
understand your stand on Prestige.
When the President has notified—of
course the Prerident could not -notify
excep! with the consent of the Prime
Minister and the Home Minister—ir
what cu‘cumstances the Prime Minis-
ter and the Home Minister were per-
suaded tc do this? They ore - busy
people.  They may not have time to
go into all the details. When I spoke
to the Prune Minister, he was pained.
When T spoke to. the Home Minister
he was paired. He. told me “we-
shall abide by tt. decision ~f the
Supreme Ceurt” Now . the Sup-
reme Court has given a decision.
What are you going to do? I can
undex‘stand that you want this resolu-
tion to be passed because it invelyes:
the ‘prestike of the party, it involves
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the prestige of the Government. Now,
what is more 1mportant from now on
is, what are you going ‘to do? My
Motion is not in coniict witih you.
I have not said that I disapprove
what you have done. We still  give
Fou toe veaent 2 dvupbt.  We iy
ALl UNag we wivhg waat bas  peen
dollx sLould be cosvected.  Ingustive
L5t 1 as been Jdoi2 siould be Te
moved. And justwe should be aone
to the people oi Megnalaya. 'Lhat 15
why we say, please revoke 1. bon't
create a situation of conriict between
the Supreme Court and yourseir. If
the Supreme Coury sirikes it down,
1t will be 5 serious loss. Please re-
voke it. Call on a party which has
majority to again form the Govern-
ment and then call the Assembly.
Let the Assembly decide in a demo-
cratic way. I don’t see any other way.
The Prime Minister has said that we
are for g politics of consensus in this
country and nothing is possible in
this country today except by con-
sensus. And we have to work to-
gether. Consensus on what? Con-
sensus on justice, equality or con-
sensus on the right thing. I think,
even you are embarrassed with this

action of the Speaker. Anybody
would be embarrassed. Take the
consensus of all the parties. They

will e for the revocation of Presi-
dent’s Rule, for the reinstallation of
the party and for giving opportunity
to the Assembly to decide. That is
the consensus. Therefore, don’t take
any decision which creates more prob-
lems, Maybe, you would get your
resolution passed today. I understand
that will be done. Otherwise  that
would mean even the fall of the Gov-
crament. It is too serious a matter.
We can understand that. Please
take the remedial measures and con-
sult the leaders of the other parties.
Do the ritht thing and do it quickly
within the next one week because
the Supreme Court will have to go
into this qnestion. I understand
trat the Peme Minister is nct here.

[RAJYA SABHA]
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Yoeu cannot take such importaitt deci-
slon I nis abselce. Bu please take
note of these things and do the rignt

thing.
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SHRI BHUBANESWAR KALITA
(Assam): Mr, Vice-Chairman, I rise
to suppory this motion. . .

SHRI DIPEN GHOSH (West Ben-
gal); Which motion?

SHR1 BHUBANESWAR KALITA:
...moved by Shri M. M. Jacob. Sir, 1
have been listening to the points made
by Shri Mathur and Shri Swell who
are respectable Members of this au-
gust House. 1 have gome through
the report of the Governor also which
has been quoted by Shri Swell partly
to his convenience.

The main point here to be decided
is whether there was break-down of
the Constitutional machinery in Meg-
hayala on which neither Mr. Mathur
nor Mr. Swell has anything to say.
I am sorry that both of them have
discussed what was going on the 8th
of October conveniently forgetting as
to ‘what happened on 26th March 1990.
I was witness to that election which
was held in 1988 which brought the
Congress-I Government in Meghalaya.
I wag there and I know under what
conditions it came about. Mr. Swell
mentioned about the Chief Minister,
Mr. Lyngdoh. "I have great respect
for him, not because he was the Chief
Minister of Meghalaya; but because
in 1988, on the 5th of February, he
showed his statesmanship when his
party won 18 seats and our party won
22 seats and Mr. Lyngdch issued =
statement on the 5th of February say-
ing: ‘Even though we are a larger
rarty, next to Congress-I, I will sup-
port the Congress-I Government in
Meghalaya’. Therefore, I say that we
have respect for Mr. Lynedoh. But
what happened subsequently? Wty
pre we conveniently forgetting what
hapnened .in March 19907 How was
the Congress-I Ministry overthrowsm®
What were the means adnpted? You
are criticising the Speaker today, and
my filends In the oppoaiticn are very
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vocal about the Speaker today. But
what happened in 19907 Where was
their voice then? What about the
Speaker’s action then? How was the
Congress Ministry pulled down even
after having a majority?

SHRI G. G. SWELL:
persen.

The same

SHRI BHUBANESWAR KALITA:
That is why I am saying that you are
conveniently forgetting about 1990.
Congress-I Government was formed
in 1988 under the leadership of Mr.
P. A. Sangma in which Congress-I
had 22 members; HPU 7, APHLC 2;
MUPP 2, and Independents 8. But
after two years, the situation has
changed. Today you are mentioning
about some names of the Congress
leaders. Shall I also mention some
names who went from Delhi and
pulled dowr the Congress Ministry in
19902 L
-

DR. RATNAKAR PANDEY (Uttar
Pradesh): Yes, mention.

SHRI BHUBANESWAR KALITA:
Mr. George Fernandes, the  trade-
uvnion leader....

SHRI G. G. SWELL: He wani lo
Shillong that time.

SHRI BHUBANESWAR KALITA:
Without going there. he can do many
things. He was supervising. ..

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASQDKAR):
No personal allegations.

SHRI BHUBANESWAR KALITA:
The same people changed their loyal-
ty and formed a rvegional coalitions.
The same people joined again, and
can you say that they will net change
sides today or tomorrow? They chan-
ged sides twice and thrice. What did
the Speaker do? What did the Gover-
nor do when there was a tie of votes
I will deal with the Supreme Court
judgement separately. But when there

[26 NOV.
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was votlng and the result was 26
each, the Speaker exercised his cast-
ing vote and after that the Gover-
nor asked for the resigmation of the
Chief Minister which he refused.
Then, the Governor made g report an
October 8th and 9th to the Central
Government gtating two options. What
did the Central Government do? The
Central Government decided in favour
of his first option that is in favour
of President’s rule and not in favour
of forming the opposition Govern-
ment, thus keeping the Assembly in
suspended animation. How can you
blame cur party? The party didn't
agree to the forming of the opposi-
tion Government. But the hostility
went to that extent that there was
demonstration by hoth the paries
outside the Assembly. MLAs had to
go into hiding. The whole law and
nrder uitnation In shillong was very
had.

SHRI G. G. SWELL: Nobody went
hiding.

SHRI BHUUBANESWAR XAILITA:
Let me compiete. You have alrsady
had your say, We also know some-
thing, Let us express our views alsc,
Under the circumstances, when ho'h
the ruling party and the opposition
parly did ngt have a proper majeri-
ty functicning majority and when
tliere was u real breakdown of the
constitutional machinery, there was
no option left but to promulgate Pre-
sident’s r.la in the State. There was
a lussle between the legislamire and
the udiciary and the Governct fias
rightly said— Mr. Swell was apprecint-
ing the view expressed by the Gover-
nor—that “the dispute ahout the
Speaker not taking cognizance of the
Supreme Court’s order is a  matter
ithat has got to be decided by the
Speaker and the Supreme Court them-
selves”. What has the Central Gov-
ernment or the Governor got to do
with this? What options were open
for the Central Government? What
ontions were open for the Governor?
Either theys should invite the opposi-
tion to form the Government or pro-
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mulgate Presidnet's rule and give
some time for the dust to  settle
down and whoever holds he majo-
rity can claim {o form the Govern-
ment later. What best the Central
C’Tovemment could do? Mr. Swell has
rightly mentioned aboug Meghalaya, I
really respect the people of Meghalaya.
I really respect their legeslative sys-
tems, This is the one State where thers
had been no Presideat's rule for é
long time because thers was com-
plete understanding among the ruling
and the <pLesition parii»s. They sl-
wayr cooperated, whosoever may be
n the oppesition—it nzr ke the Cong
ress or it may be any ctner regionaj
party.  The same - Chiet Minister,
Mr, Lyngdoh was part of the Congress
party . twice, everything ran very
sraoothly until he was disturbed from
Delhi in 1890. The whole political sys..
tem was\disturbed. Shri V. P. Singh
was the Prime Minister at that time.
Sir - Meghalaya is a border
5.00 p.M. State, Mr. Swell said that he
did not ‘want compliments.
But we compliment them. T personally
comvliment them.for keeping their.

SHRI G. G. SWELL: When it suits
vou.

SHRI RHUBANESWAR KALITA.
Tt suits you also. s

T compliment the peovle nf Mesha-
laya. ‘Now, things are cocling down.
I hope, good sense will prevail on
the legislators and. ..

SHRI KAMAL MORARKA (Rajas-
than): On the Speaker also. :

'SHRI BHUBANESWAR KALITA:
Definitely, we are going  to see a
stable Government formed there,

I would like to point out here that
these are situations when we, politi-
cians, particularly, senior politicians,
should show restraint. Y am very
sorry about the statements made at
that time by Mr. Lyngdoh, the then
Chief Minister. These  were

; very.,
very unfortunate. T de not want lo-

[RAJYA SABHA]
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refer to them. They have been pub-~
lished in ~every newspaper, These
statements were very unfortunate
and very bad.

Therefore, Sir, at that poini of
time,—1 see, Mr. Swell also suppor.
ted it—the promulgation of Presi-
dent’s rule beeame a necessity. 1
welcome the decision taken by the
Central Government.

SHRI .DIPEN GHOSH: Mr. Vice-
Chairman, Sir, I rise to oppose the
Statutory Resolution moved by Mr.
Jacob, while supporting the Motion
moved by my colleagues. Mr. Swell
and Mr. Mathur.

When the Speaker of a Legislature
wants to be the Chief Minister of a
State, one can appreciate what will
happen to the rule of law; more parti-
cularly, how the anti-defection law
can be abused and misused. This is a
glaring example. Mr. Vice-Chairman,
Sir, at one point of time, you belong-
ed to the judiciary. Now, you be-
long to the legislature, the Parlia-
ment. You can well appreciate the
present situation in which we are
forced to discuss and decide the bat-
tle—what-ever you may call it—my
freind, Mr. Kalita, said ‘a crisis'—
between the legislature and the judi-

ciary. T would have been glad if
Mr. Jacob-~he is a very calm and
quiet person—had brought in this

Resolution after some time. I would
have been glad if he had taken a lit-
tle more time fo bring in this Resolu-
tion studying ‘the Supreme  Court
judgement in the meantime. What is
the hurry? ‘The Session is going to
last up to the 20th December. Accord-
ing to the Constitutional requirement
this Proclamation could 'have been
endorsed even by that time, not neces.
sarily today, tomorrow, or, the day
after. The Minister of State fo
Home Affairs himself says {hat he ha
not had time to study the judgemen'
of the Supreme Court. Having saic
c0. he comes up with a Reselu_tior
:éeh_ing endorsemen: of the Proefla
mation.” What will happen? Sir, yor
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can appreciate. Apart from  other
- questions, when the Minister of State
for Home Affairs and for that matter
the Central Government is aware of
the fact that the Supreme Court has
made a judgement, good, bad or
_indifferent, and the Centre has not
yet got enough time tc study that
judgement ¢o examine that judgement
and the Centre brings a legislation,
a Resolution, what would happen if
the Supreme Court took a different
position? No Member, whether he is
a new or old Member, whether he is
"a  very senmior or junior Member,
“would like to have confrontation bet-
ween the h]gho:t indiciary of the
ccuntry and 1.c highest legislatire
of the country jsriicularly whe
t-cre is time, when there is :» cc-
casion to huvr'y vp. Even if @ agree
-with Mr. Kalita my learned colleague
coming from that area, that at Lhat
point of time it was necessary for the
President of India to issue such a
proclamation even if I accept it as a
necessary evil following the argu-
ment put forth by Mr. Kalita or the
reports of the Governor will he say
that it is still necessary for Mr. Ja-
eob to move this Resolution today
itself, when ‘the Supreme Court has
already given a judgement and = the
Minister himself has said that he has
not yet got the time to study that
judgement?

THE VICE-CHAIRMAN (SHRI1
BHASKAR ANNAJI MASODKAR):
On Proclamation there is no judge-
ment.

'SHRI DIPEN GHOSH: Whether
Proglamation or not, is there some
judgement or not?

THE = VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The Minister has not said it. (Inter-
ruptions). That it is on the question
of the Tenth Schedule. That is what
the Nhn!sler said if I understand il.
There & 7 ldaement on Pmc]ama-
tion,.

 [26 NOV.
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SHRI DIPEN GHOSH: He is refer-
1ing to bow, Sciocdule and the Pro-
clamation. H= hay stated thay the
Government has not got the time to
study the judgement.

THE VICE-CHAIRMAN (SHR’
BHASKAR ANNAJI MASODKAR):
Mr. Minister, please clarify. I think
you have referred to the judgement
of the Tenth Schedule.

SHRI M. M. JACOB: Tenth Sch-
edule has not been struck down by
the Supreme Court. Who says that
the Tenth Schedule hag been struck
down by the Supreme Court?

SHRI G. G. SWELL: Paragraph 7.

SHRI M. M. JACOB: That is the
jurisdiction.

SHRI G. G. SWELL: Paragraph 7
has been struck down.

SHRI DIPEN GHOSH: You have
stated that the Government has not
yet.. ..

SHRI M. M. JACOB: Government is
awaiting the judgement. That is what
I have said. (Interruptions).

SHRI DIPEN GHOSH: I am coming
to that. You need not worry. May God
save you from choosing a leader in
that State, a person like the Speaker
who did al] these things.

_SHRI G. G. SWELL: You mus¢ dis-
own the Speaker for your own pre-
stige. (Interruptions).

SHRI DIPEN GHOSH-: So, Sir, it is
a clear case because éven the Gover-
nor has gone on record saying that. It
is not that the Centre is to act upon
the Governor's report, the Governor
himself has gone on record to say
what Mr. Swell has quoted. I am not
going to quote that, it was the Spea-
ker, who out of the aspiration.fo be-
come the Chie? Minlster, did net {ake
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cognizance of the Supreme Court deci-
sion. So, in order to satisfy ones pro-
clivity of assuming power, should the
Parliament allow one to ride rough-
shod. over the rule of the law?

This is the question. It is not a
question simply of imposing Presi-
dent’s Rule in a particular Statg to
avoid a law and order situation or
any other situation, This is the ba-
sic question which confronts us to-
day. In the instant case, it is clear
from the Governor’s report itself, yet
should we put a stamp on that?

Sir, Mr. Kalita has gone back to
the history. I do noi want tg go
Dack to the history but, at least, Mr,
XKalita is aware of the Sarkaria Com-
mission’s report. The Sarkaria Com-
mission had gone at length on the
issue of application of article 356,
Till 1987, when the Sarkaria Commis-
sion had submitted its report, the
Commission has pointed out that in
as many as 75 cases President’s Rule
was imposed--article 356 wag appli-
ed—out of which as many as 31 cases

could be avoiled. Thereafter—you
know it beiter tlian anybody else-—
the Sarkaria Commission had laid
down a written guideline for the

Centre to follow when applying arti-
cle 356, but the Central Government
has not yet come out whether it ap-
pruves of it or disapproves of it and,
in the meanlime, they are freely
applying article 356. And Mr. Kalita
has talked about 1990—and he was
511 praise for Mr. Lyngdoh. In his
first report, the Governor  himsell
has said. in paragraph 3—and I quote

SHRI BHTJBANESWAR KALITA:
Wnder what circumstances?

SHRI DIPEN GHOSH: I am read-
ing from the Governor's report.

SHRI BHUBANESWAR KALITA:
But the Governor cannot report
everything. Under what circumstan-
ces?

[RAYYA SABHA]
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SHRI DIPEN GHOSH: 1 am read-
ing paragraph 3:

“Consequent upon the voluntary
resignation of the P. A. Sang-
ma Ministry following with-
drawal of support by Shri B. B,
Lyngdoh and others...”

Mr. P. A. Sangma could form a
Ministry because Mr. B. B. Lyngdeh
and athers had supported him. You
could get their support and se yau
could form a Gavernment. But the
people who supported you withdrew
their support and so you fell through
Again T quote the Governor’s repor
here ... (Interruptions)...

THE VICE-CHAIRMAN (SHR
BHASKAR ANNAJI MASODKAR)
Let him complete.

SHRI DIPEN GHOSH: I agai
quote the Governor’s repert. Her
you have taken tweo names, of th
Minister and the Prime Minister, by
I am not debating on that, For th
firsi time the Governor had stated i
his second report, paragraph 3:

“Today two Congress leaders, wh
are Union Ministers, met m
and staked their claim to for
a Government and were al:
agreeable to convene a specl
session within such period
I may give them to prove the
majority.”

In what background? The  bac
ground is in paragraph 2 of the Go'
ernor’s report:

“On the confidence voilng -
8-10-1991 it was found that ¢
of 57 persons in the Hou
including the Speaker, b
sides have the support of
each. The Speaker did notcat
the support of four memb
who were earller dlsqualiff
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by him but in whose case the
Supreme Court has stayed the
order of the Speaker.”

Having known that the Supreme
.Court had stayed the order of the
| Speaker, defying the Supreme Court’s
order the Speaker manceuvred the
voting number—in spite of 30—odd
members putting their signatures he
put it as 26:26 and, casting his own

" ivote, created this situation. In ‘this

'background, according to the Gover-
‘nor’s report two Union Ministers had
‘gone there and staked claim. This
‘is the ethics! One should consider this
aspect. I don’'t mind when you argue
for endorsement of the President’s
Proclamation because of this situation
or that situation. But how do you sup-
‘port these two Union Ministers’ ac
“tion? In the same background, when
you support the  President’s Procla-
: mation, you cannot support. the two
Ministers’ action. You cannot have
: both. And those two Ministers be-
ilong to your party.

SHRI G. G. SWELL:
Ministers.

They are

SHRI DIPEN GHOSH: You must
i try 'to understand the impact of this
‘thing. Tt is not that a Congress Gov-
‘ernment should be installed there.
What is there if the Congress Party
does not have a Governmeng in a
particular State? There are other
: States where the Congress Party
.does not have the Government. For
that, should the Congress Party or the
Congress Government at the Centre
allow a particular individual to ride
rough-shod over the rule of law in
order to satisfy his proclivity of as-
suming power? Should you not think
where we are leading the country
to? When the anti-defection law was
‘ passed, Mr. Vice-Chairman, you know
" what the idea of your Government
| was behind passing the anti-defec-
tion law. Tt was to stop this aaye-
' Ramn-gaya-Ram business which pol-
‘luted the Indian politics, to cleanse
‘the politics But now what is happen-

[26 NOV. 1991]
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ing? In order to satisfy one's as-
piration, to fulfil one’s aspiration to
become Chief Minister, he has defiled
the Supreme Court's orders.

SHRI BHUBANESWAR KALITA;
This President’s Proclamation ig ¢o
stop this aaya-Ram-gaye-Ram busi-
ness. Otherwise there would have
been a Congress Government.

SHRI DIPEN GHOSH: But you
are supporting that particular per-
son. You have made him your lea-
der. Had the Governor agreed with
the Union Ministers, the two Union
Ministers, there would have been 3
government of your party, headed by
that person.

354

SHRI BHUBANESWAR KALITA:
The Governor recommended two op-
tions out of which...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Let him complete.

SHR1I BHUBANESWAR KALITA:
....the Central Government has ag-
reed to one which is not in favour
of my party, but it is in favour of

stability in the State, (Interrup-
tions)

You study the report, and then
you say something.

THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR):
Mr. Kalita, you have spoken. Main-
iain peace.

SHRI DIPEN GHOSH: He is a
young man, a budding politician.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
He has given a good speech.

SHRI DIPEN GHOSH: I expect,
at least he should see and ensure
that an honest, a clean political—at-
mosphere is developed.

THE VICE-CHATRMAN (SHRE
BHASKAR ANNAJI MASODKAR):
A good hepe.
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SHRI DIPEN GHOSH: But, look-
ing to the way in which your party
is doing, the way your party has el-
ected the Speaker as the Leader of
the Opposition and wanted to make
himn Chief Minister, the way the two
Union Ministers rushed to Shillong
to see that your party-supported gov-
ernment comes into being with that
person as Chiet Minister, I do
know how you can support
things.

not
these

Anyway, Mr. Vice-Chairman, this
is completely unethical—and illegal
and all other things they have stated
about it—and unwanted also. There
is still time. Up to the 20th of
December this House is in session. So,
till that time he can withhold it. He
can examine the judgement of the
Supreme Court because so far as the
stay order is concerned, this Speaker's
disqualification is concerned, the Sup-
recme Court has already issued the
orders. 1t was 1issued on 1ith Nov-
ember and certified on the 15th of
November. I quote:

“The impugned decision of the
Speaker, sspondent Ne. 1, dated
the 17th of August, 1991, is set
aside and the appeal is allowed for
the reasonc to be set out in the de-
dailed judgement to fuilcw. There
will be no order us to costs.

In view of the decisicn in Civil
Appeal No. 3500 of 1991 this appeal
has %een rendered infructuous and
is dismissed as such. There will be
np order as to costs.”

So far as the Speaker’s decision 1is
concerncd, it has been set aside by
the Supreime Court. So what is the
position in the Legislative Assembly
cf Meghalaya? If the Speaker’s de-
cision about disqualifying the four
members has been set aside then, the
votes of those four members who had
supported the “confidence motion”
become valid. The voing was 31 for
the motion and 26 against. This is
minus Speaker. If Speaker’s vote is
taken into aceount it will be 31:27.
So in the background of this decision

[RAJYA SABHA]

And Motion for
revocation of the
proclamation
and when the Legislative Assembly
is in suspended animation, it can be
reconvened and resummoned and a
fresh voting can take place and we
should wait till the result of thag voi-
ing is known. So anyway whether the
MUPP Government is defeated or not
whether it exists or not, it has to be
decided on the flocr of the Legisla-
tive Assembly. I would ¢herefore,
appeal to the Minister of State for
Home Affairs to withdraw his Resolu-
tion for the time being and take
steps to see that the Meghalaya State
Assembly is summoned and a fresh
voting is taken up and on the result
thereof, a decision can be taken,
Thank you.
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TN, TEATHT TOER ¢ FiRAIG W9
aNImd gPEY, Tl AT wET AT
Y dgrmm & faux ¥ ey ey
Tl & # 95 awgd v F fag
g1 gAT g1 wEwEy, o A ST
e 3@ UL F AW SATAE
quist § fawre @y ¥ A
s wey ¥ faumtm wlzr &0
ZTATT AT F aF wATA ¥ A W
gt el vg f5 Jams w7 AN
gzar g% ¥, ¥E §edly, swad F
far weF &) TEW Fg 5o
FA5 weT FEWw FEIC F @l MW
MNT weER waE fear fa s
FRaTe T Ay fogwr wg) gy
fag ¥ faw 3 F@F "W wEWEE,
ZFEl Mg WA 9T gg =®IQW qar
fr wamifgs gaee wr gEY gifw
ggwif & qilw F° w1 1 wEw
2 sadl wagwer ¥ § AT IER
arg @1 g wEmEd ¥ 0Ky
i F o fawifom F1o91 wEAT
w7 @ W F fag, e §U
7 F TN UsEy Awa ATET §
wera, ¢u 7 9T ¥ @ far
¥ ==t wEnn)

geEly REAT TAGET FTOEETS
FW F a1 F) FEEm, EwY
ZAWT AT F SeAfE WML 3E AN
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TAT BT WA ST FoATd B L

ae srAy § fo armide a1 fasror

A @ I W arg-fEEA wed

CE @ Agt A WITAE A

feqfa agl &\ wgizd, gl =g
w8 & fe sy 71 oemom & favaiw
35 war g wie faart g arew

¥ waga T @ ) ogitg FE A

qrq fgar HiT g98 F =qrq gt fZa1,
g W1 =wWi© g € g fow ge
¥ Car fwqr wor § g OwAan
2|igrad F  grgra BT ¥4 ® |
I M AATAT WL dqe F FW
A g, @i Ggefa ¥ @iw gmr =4ifgg,
ag #OF Wi 71 fawz qr1 T
7 9T W97 ggr Wi faqr ;T
gAY THA WAl ®) q7 3@ § HIAL

fassr, sl gfar § awdr SarAged

iz wusdfar afwugar & fag
fagarg & Faqsr e & & ¥

‘g’ WA ¥ oME 99y WY Fua}

FE F, ¥4 9T 9 7 qA7 &,
dar =T WOT uar § U
7 ® FIE FTAT g

“On 23rd August a delegation of
Members of the Assembly be-
longing to the UMPF met me
and submitted the resolution
passed by the Congress Legisla-
ture Party and its allies on
22-8-1991 staking the <claim to
form the Minis¢ry without nam-
ing its leader. I asked the UMPF
group to let me Enow the name

of their Leader to consider their"

claim. On the same day, I also
summon an amergent session of
advised the Chief Minister to
the Assembly to decide the ma-
jority on the floor of the House.
On 24th August the UMPF group
informed me that they had elec-
ted Shri J. D. Pohrmen as the
Teader of the Congress Legisla-
ture Party and its alliess On
25th August, T again reminded
the Chief Minister to summon
a session of the Assembly by
27th August. On 2Tth August,
$hri Pohrmen formally staked

!'

|
H
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his claim to form the Govern-
ment. I informed Shri J. D.
Pohrmen, Leader of the UMPF
that I had advised the Chief
Minister for a session by 27th
August as the decision on the
Motion of Confidence which
came up for consideration on
7th August was pending and
that the claim of majority or
otherwise of either group could
only be decided on the floor
of the House. The Speaker in
his letter had also intimated
that the Motion of Confidence
moved on 7th Auygust, 1991 had
not been decided and it would
be congidered first, when the
Assembly was re-summoned.”

T8 Fiegfas oo o wade
¥ €1 of gagr s=9t 1 o7 |7
TET F e 9T AI1%d ¥ WETHiEw
qegafs ¥ 11 #AFEIT, 1991 W)
I g F usadla W e
9T IR §%9TS &7 gaAr 9¢ gar
feafy 9@ gW 1 fawrg fegr
fagd f& wsg *1 wigw w@ F
afaurt & aga A wATqT ST wEAT,
rafag wgafa wraq oL fFar g

gregay, faeqix & ¥ &F@
¥ 94 ? wgw Agm fF “disr
w81 weT, FFA( FIAT T AW ogAIl
gqifsma & @Mt &' wEag )
.. . (=)

THEE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Seeing the anxiety of Members 1
may meke it clear that there are
many speakers who want to speak
on this. So the voting would not be
there. We will work up to 6 o’clock.
Thereafter, we will adjourn. You can
continue, Mr. Pandey. I am just clari-
fying because everybody ‘is coming
in. .
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7. TAHT qOST:  oAvad, F
Fg W@ ar 5 dfes «AF@E«
IBgE T, aqrﬁ NI sTav:r LIE(]
¥, Urg wew ¥ mraw AT fgee
teeg WY wgrel w Sdifawm W oSy
gq % I ﬁsrrarzr ErANCICE M RSl G
w{q &, fogic 7 59 gw&@y & &5
@r g1 faqgst w ar § W&l
died wimrg 797 e #1 fAafia
FLGT 31 daw gofqg F oAd St
¥ oA, goAl § Y S gwEr u”
vsAfaa afzeaat sa@r saME @
f&. F3f &g ¥ @9 gf ¢ T9O
KLy A S gFGr | FE AT H
af W@ w1 w0 fRer 1 5-6
gArT Tt 9T agi Jam g1 E)
CERE CIE U S #C 7
§ § srafafefica & =1 § z¥we
¥ 937 § @W@R gAd § 93
fsq @@ & gm? 9agd ward war
g A F) giEr IFT ST 96
9T B AiF FT faman qq9 fag
3 g:rri a‘rwfa-s', Jaras T o9
gtz Teq § Taagq & feaia
A wEATT 1, 1989 H, IGAT
ofcrm wisr FwY &1 Sawr 1 fax

I =T qiF1 5 qr, Friee & faside
wid F7 faw Ism w1 §iF fawr
gqTY &[T WE-B Wia & g GueT
g gfuare § A9 @Y ™ § Sa
A1 faT Ss@ F1 QIFT fqar | qEEs
¥ o fegfy &1 Sa9 foaa) fasra-
ga 97 ¥ fava gU oI AuErEA
T GUMEZ IT 7 75T Fgxr f7an
8 THREAT B qg WEAT § ;T g
1 ¥ fqast & a7 @Y B gwEar
7 fo% fEar I Foaa ¥ aeAT
wamfa® "@¥e gafae qar gar %
aar ¥ wiFq, AT T Afawe
g F 1A <@F AN BT STAE
F g Juram ¥ faqar a7 T
@ §U faerars Sare fag <<
F QT Fgr qr I wr'r &Y
3Qr AT | EATY IIH ;oA T ST
TG THIT F TGF AT T S
arg-fEe § AfFr gy WgT €AW
% oa W9 fa@y afzaem & oA
g afss famarm wqiv fag & W

[RAJYA SABHA]
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TN TSR F WX FL@ET § TR
Sar safeqes O 7 wAT W FAF0
EVERGA T (R VI
FEIT # afEiay g A W W
¥ gad iy &7 mEdy 9¢ WS
o B GATE TEErE g & |
£g% TAT W A &) O W F
Hi5AW ¥ HITH! weqerar § & @il
IW F IO TEST g ¥ w9y gqwEs
=W T favgarg 9qi9 fag 3 =g
¥, ande ¥ #iT wea widl A (54
g€ § @ar "aifty =1 qias Y
FAT F AW FI AR T SE
gan  ufeqtar  ar argravw gar
frgr faad faedr sival w1 am™-
itc w@ew ¥ fav I3 w1 Wi
faar 1 &g shagra & 90 ¥, 9134-
¥ Sagg ¥ U var sfegT i
gudig feafa w1 w5 TG & foaer
GfiFeTar F VIS §g g & &1
Jarqa ¥ IF IRIT qEAC gagifaF
"6Z qaT gqT WY T4 §RE § U
¥ faym asr W0 #& y=afy wrgd
A FW F goral @fqma ¥ gue,
Ugdfg ¥ ave, 9 g9 ¥ W,
gz 3W & USHIfFD Fam) F gaa
BTE YT AT A 4Ty A HIE
pha #E A7 for_ awr & sera
¥ THUT F FOT GAT gWMT | 17
o wF fagra AT Wemer A ST
%1 el " & e gudel &
frary @ ¥ SwEEqT 79 TET GO
giftw #T & 5 SR a7 waw
w1 Seaww fFurd | 3w Pgmne
BRY PV AT FE F At &
o gita :E T w@r F-ﬁ ELEE L)

W FR_fear o gty @
o9 wEw ¥ %)Y €T 4g W
IF-ATh Aedel F A7 &7 o § €F waly
e | et it 1 3 g
Ja¥ fRw F1 9T F@AT_ Y
GTUMAT qEIH. H1 wAT g |
fagra awr N 55 3T Iy FIarg
‘7§ 1 Pegr m@wr & @IEN SRQlE
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w frar mar 1 fagmw Awr F weUE
7 fq7 9T ageq) FY T @ FET
& e wifesr 3 fegr 91, 7 "ed
¥ Ar A1 qfer gE 1 AT Afew
FY w197 g5 fear war 1 aY AR
26-26 T 9T | AN Frfew I
¥ F40iA ¥ 27 9 T kg wR
fotmT W @ €\ TEF am werd
F @Y O fegr 99y fHearg gww
frr mar AT fmm @ wfie #%
& | TaF qIE A F 909 AL
U I F7 2mEr aw fGFEr @
Tl 9@ F fagins 93 W
- frarws Tk fawiwst & mfas
frgr w1 uw weTg @ AU
wrr, afes Y AYT g9 A FEA
F age yaray faam @wr & feq
X faT T ¥ I¥ T ASEqm I
FET F& AT g fag FW
FT AT{68% W7 AT IqY  USITA
oW T ¥ A A wam R
faffeT &7 ¥ 0 9, s JdF & 1
oa farae oo fagar aewrT o
@ W AN watfew T fewfs 7@
T F 7 @ETAA AggIE A
g A AT g wra G @
QAR T T ¥ ? OoF  sggeqi
AR F afgg W oA 1 AR
TN AR T S FET QAT
{a a7 maw o geediT ®
AT AV FIT FT W g WTSEAr
[?r Ay aat F FAvat # A1 foos
qmEt ¥ wF faw q@ ¥ @ifor
F2 fear 2, agi ;oA wa ¥ AAA
¥ Tegafg w1 orow @w ATy &
wEr 4 1 gfegTar weA dar W
g g Trd $ET § B1° WIF &
siq & 3 Ww3a wrar ¥ gy ¥ @i

g w nfmi & far wfus #)
gfrar &1 ¢ qrea gwy maw ad
FT FAT § | aftaqr soOw FF
ot @iwal Y awfgs F® &
gfar W & wwara  foawy
vor9 fag & gaimifaca w1@ § g5
T EWIT ¥ 3 Gar ww o
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faar & faw aT g feEl qW@
frT WFT T 3@ F@ FIT W
72 gwA M F© fpar a5 & famia
& aga fFar & 1 gww Sv e fear
g 9z Wit &' g4Il FI99 H/<
sraa-rfaa: =l W & fag fear
2 #R maqfer wET G FF
agl & gErChArEl Swar § gey
faq q@ ¥ Fgi @ afg-arfg w3
I 9T F ALEA § U
faa a8 9 o1 F ArEtEiw
gt #) faEmm & g famare
fFaT ST Wr 97 SR 98 FE
gad gemawgi, fea@r #iv Teeafa
F NMET F WAMEHA & FAdT F AIE-
arsi #@T 9% Saarfas afawrd
A wWe * grawfw fgg v @
g IART FW FT STFH T
g ETwRe % FE ...

SURWES (A WveRT
aveawT) : gfed ot seaee wifs

I, CATWY Qg qgat qaTa

1@ BT ¥ 5 o faamwwm wre
fauras ¥ ST FAT frar waT, gt
Fai sf@s w1 Wl 7 Teugry
T & W% &7 qmm3 A

s A TWAX HITaT FT TaTaee’
& e B Ta% G g€ wweat
e & & fameg &7 @i sw
ang Gyt @mEr ST oy qafas
AMAT AT 1 RER X 7 qaErni
F qEAET N B @t ev el
a1 o1 AT BT EWE seaed
q¥z & 9N T a’('\‘%‘rq'g"fﬁ
a0 B A gw d<he

wEr M fgalt Sta, wad ganar
g7 | JuTn A ARa

1 § & qadt § & feacowd
ot € O deir ¥ g § AR
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T TIATHT LIIST ‘
A5y ®7 ¥ Fgi fagw §9@ §
agl w1 faury @ A Fog ag &
T sifes e dodfas @@
foqrar &Y wix ¢@ & fAaw @ 1
g FE F Ul AR R W
waT Fat & fau g@ Fga w7
g’ ] w7 ™ fqest dodto
aw1e F foar &, wawr famt a@
# fau & agt @s7 gar § 1 gwAY
TR A qefag T S & Aqeq F
st g8 fear @ wra gw vadf d@Ar
gl & | favar aw & fau gz
Saq T wql g aifd mw ¥
IR HEF A GIEIT ATAW St FAal
A g 99 @AY 1 FAvIE T
S L

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Pandeyji, now please conclude.

BT. AT qUULY ; &Y Fae 9T g5V
My whip is asking me to speak for
five minutes.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
All right T will give you two minutes.

. AT T FITATT
| awET $W ¢ fF T @A
WAy gN FW § =X ¥} @ we
wfcw | wgaT g9 FIw Y agmEl
I PO o =T AT § ARG F
sag o, iR @ awit #
T FE Flar dATT AT, SET
2 ¥ B Sl Tty A B0
U qidY B gAT, WAAIT IyEAr-
s S, 21 9€ 71 g Afpa sqdage
T & o faewewst sfe
gl Fsgaie g fog ¥ «gd
T3 g & A, wx fx ca® IS
eql§ Er ot 1 SEr & gwd
Ay wY o afewc fFar, amide
Y N ofeae fopaT wic Slosite &w
¥ 8agg wem & wF g
2\ oy gfrcs UslT anfaaed
gt A qm § 9¥ § I a<
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T TA P gT I E A TEEN
g ag 77 amfes @ &1
AT & AW 97 a8 FA% F
Ay SrEAT e 5 4 Fwiem 4
! 7dl afew Arg-fead @iEw ¥
FE@IT ¥R #Y IE AE 9€Y & &7
H oaT 3 1 fAal #T mT &I
swrw & faafo & fo s =Y
USET TeFaT HIT n@Eal HT guar
 far &% F | ma Tig-geea
wad ql A gur ar wg ez
sEqr | 35 Y gt & fqu g dle
qTo fag Farazal g . .. (s4x€™) .. .
39 @A7 FIeAIT @AW @ge A
nag ot wmr f& e ag ad
X gl wweaml £ €9 | T
Far feafgy off 7 gt w91 @ WY
Y Y gd@y wig 1 AT o e
FT 97 R 1 T aw ¥ W]
7 IF g9 BT Awal T EE |
g of # amy wdAr gEent o
AT FRE FT GwEET g@ gy
aF 98 A F7 WGYEsT F A
¥ ga gt

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Please conclude.

gTTg  TeATHT 9189 argy
gaqr 3= <1 famt £7% R graw
g7 97: fqare gor oeglg wra ¥
St gATYY Flg-Sred 2w ¥ €a%)
Al =1fgl | g aiiE wvgTe
¥ wram v S wifgs, @i A
wiftqes &1 avarg fear § 9@ awWIq
FT geEAr 91 3y

wg ¥ AqIFATE  STAWEge ST,
B gl Wegar g f5 Fogwar a0t
@it 3 ® ¥ wanfy & Hidr
EECANE I '

e 3 gt wsmr awAfe
F far s ATy ga I @
M T AEA FT &9 T T F A
T EH FW &, T W FT afwr
37 S WA €] aw g gt
g F7 wgwE ¥ aied a1 e
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¥ @ § o s g adea @
® & WAy g9 94 fOm ¢ & ¢
w fafr &% 1 T=me ¥ o oanfy
A am, gar g vaw & aeka
F arg B wTqT o shff @9
# Y wAGT FW § edl S IO
AR 7 e waAT ST F OE AGW
d g g gad § afz s@ g
aE T wRGA T OE

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Mr. Vice-Chair-
man, much of the ground has been
already covered by my friends on this
issue. I will try to be brief. To begin
with, I say that the developments in
Meghalaya defy any definition. The
politics, the events, there have tou-
ched the nadir. If I can use the
phrase, Meghalaya has become a
theatre of the absurd. A unique stale-
mate, political stalemate, . has been
created by various forces which
operate there. I am aware the politics
of the north-eastern States is yet to
stabilise and our effort hag always to
be to stabilise the political institu-
tions there. Meghalaya has just un-
done whatever has been  done to
stabilise the situation in the north-
eastern States. In Meghalaya the
events that have taken plaee are so
disturbing that they leave a feeling
in any thinking mind as to whether
the democratic institution in Megha-
laya is not being dismantled or upset.
What do we see, what is the political
scenario, in Meghalaya? The State
has got an Assembly where there are
58 members. The Government, the
Lyngdoh Goverament, enjoyed 30-
members support. They
take it 30. The Onposition led by the
Congress has 28 members. Tn terms
of numbers the Congress party and
its allies never crjoyed the majority
at any time. Even when vote was
taken and counting was done infor-
mally, it wag found that 30 people
were oh - the side of Lyngdoh and the
rest were on the side of the Conpress
party. That was thc sitvation. That
was the report of the Governor.

say 31: I -
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Thirty became 26 because of the dis-
qualification of four Members ag a
result of the orders of the Speaker
who joined the Congress party. He
was elected the leader of the Con-
gress party and was an aspirant for
the Chief Ministership. That was the
state of affairs. The Speaker in an
extraordinary manner cast a casting
vote in favour of the Congress and
its allies and thus it =ot the majority
and the party won. There was a
Supreme Court order which was que-
ted my colleague Shri Dipen Ghosh
under which  disqualification was
removed and votes had to be taken
. ..(Interruptions) . ..

366

SHRY V. NARAYANASAMY (Pon-
dicherry) : It was not removed, it was
stayed. .. (Interruptions) ...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
He had said stayed.

SHRI M. S. GURUPADASWAMY:
But they were not counted, But can
you imagine it was done without
observing the procedures that are
prescribed. A Member can be depri-
ved of his vote or he can be disgqua-
lified only after following  certain
procedures. There has been disquali-
fication of Members here in the Par-
liament in the past but both the
Chairman and the Speaker observed
certain procedures that were preseri-
bed. But in Meghalaya none of the
rules were observed. This had been
done with a view to reduce the majo-
rity into minarity. That was the pur-

pose and it was motivated. The
Speaker was used by the Congress
Party at the Centre and the State

level 1p promote their own party
interest. Sir, Shri Narasimha Rao,
when he took over as the Prime
Minister made a gstatement. He said
that the Congress party or his Gov-
ernment would not resort +to wrong
methods to tonnle non-Congress Gov-
ernments or destabilise non-Congress
regimeg in the States. But what hap-
pened in’ Meghalaya? Just the re-
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verse. My friend has quoted thai two
Central Ministers went there and it
was also said that Mr. George Fer-
nandes had also gone there earlier.
If T remember correctly, Mr. George
Fernandes never went there.

SHRI V. NARAYANASAMY: He
was operating in that region, in the
North-Eastern Region at that time!..
(Interruptions) . ..

SHRI M. S. GURUPADASWAMY:
Please do not interrupt. I am not
quoting you, I am quoting the other
Member who said that. He never
went  there.., (Interruptions).. My
friend, Shri Dipen Ghuosh, helps me
now saying that the Governor's re-
port does not say that he was there.
The Governor's report does not say
that Mr. George Fernandes went
there. But the Governor’s report says
that two Union Ministers—I am told
that they are Mrs. Margaret Alva and
Mr. Sangma—went there and met
the Governor to stake their claim
that the Congerss(I) should be allo-
wed to form the Government. . What
business have they to do this?

SHRI V. NARAYANASAMY: Be-
cause we have a majority.., (Inter-
ruptions) . ..

SHRI M. S. GURUPADASWAMY:
I do not mind the leader of the Cong-
ress(I) in Meghalaya Assembly go-
ing to the Governor and making the
demand. But how can the Central
Ministers go there, meet the Gover-
nor and make such a demand?...
(Interruptions) . ..

SHRI AJIT P. K JOGI: Because
they are Congress(I) leaders...(In-
terruptions) . ..

SHRTI M. S. GURUPADASWAMY:
This is your political ethics? ...(In-
terruptions) ...This is your standard.
I know it and I do not quarrel with
you on that. Tt shows your standard. ..
(Interruptions)...I thought you had
some concern for political ethics and
political norms .. (Interruptions). ..

[RAJYA SABHA]
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Sir, Meghalaya reminds me that the
““Aya Ram, Gaya Ram” game is
coming back once again. We
have heard of it in Haryana
earlier and now, in Meghalaya,
it is being practised in the most clan-
destine manner. Sir, I am amazed
to note that on 30th July, the Cong-
ress(I) legislators had .made an ab-
ortive bid to  kidnap the Deputy
Speaker even! Why? Why did they
try to do that? But they could not
succeed in that. There is a report
in the Press also and if they deny if,
I will feel very happy. There is a
report in the Press that the Central

Government organized the kidnap-
ping of three MILAs of the ruling
MUPP...... (Interruptions) .. The
report is of 3rd April. Please
contradict it and I will be very

happy in that case.

SHRI JAGESH DESAI (Maharash-
tra): But what happened in Karnata-
ka? You conveniently forgot that ....
(Interruptions) . ..

SHRI M. S. GURUPADASWAMY:
Mr. Bangrappa is ruling there now
because of us. (Interruptions)

SHRI V. NARAYANASAMY: Do
you want us to thank you for that?.
(Interruptions) . ..

SHRI M. 5. GURUPADASWAMY:
That is your democracy. We stood
by democracy and observed the
norms of democracy in Karnataka.

SHRI S. S. AHLUWALIA (Bihar):
Hegde style! (Interruptions) ..

SHRI M. S. GURUPADASWAMY:
I know your feelings I understand
your feelings.

Now, is there any instance in
which an Assembly is summoned or
convened for the purpose of deba-
ting a motion of confidence and after
the debate is over, the Assembly is
adjourned sing die without taking
the vote? Is there any such ins-
tance? Why was it done? Under
what rule was it done? The Spea-
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ker from the very beginning became
a privy to the whole clandestine ope-
ration and he was trying to desta-
bilize the lawful Government.

6.00 p.M.

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR):
How much time you want?

SHRI M S. GURUPADASWAMY:
Just two minutes. I do not want
more time because I had already told
you that I will be brief. Much of the
groung has been covered.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
We will adjourn after you finish.

SHRI M. S. GURUPADASWAMY:
Therefore, Sir, already damage has
been caused. And we have made
nonsense of democratic institutions in
Meghalaya. And in this context what
has to be done? What is the way
out? I do not see any way out except
to restore the Government of Lyng-
doh. Summon the Assembly. Let him
face the Assembly. Let the vote be
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laken. If he is defeated, he is out. And
then naturally the Leader of the oppo-
sition will be called to form the Gov-
ernment. Therefore, there should be
revocation of the President’s Rule. The
Assembly should be summoned. And
Mr. Lyngdoh should be asked ta
seek the vote of confidence. And
that is the only way out. I am afraid,
if this is not done, if the elections are
held, seeing the things as they are, I
do not think there will be stability, I
do not think you can bring about
stability. There may be more insta-
bility. Therefore, I am suggesting
this. Let ¢the Assembly be summon-
ed as early as possible. Thank you,
Sir.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The House stands adjourned till 11
A.M, tomorrow.

The House then adjourned
at two minutes past six of the
clock till eleven of the clock
on Wednesday, the 27th
November, 1991.




